
आरसीडी-04032/1/2022-िनयामक-एफएसएसएआई-भाग(1) (ई-10143)
भारतीय खा� सुर�ा और मानक �ा�धकरण

(खा� सुर�ा एव ंमानक अ�धिनयम, 2006 के तहत  थािपत एक वधैािनक �ा�धकरण)
तीसरी म$ंजल, एमएमयू भवन, माता सुंदरी लेन, कोटला रोड, नई िद+ी–110002

 िदनांक:   05th May 2026

आदेश
िवषय: �.श�ण भागीदार ‘Kai Vanjibaba Gamin Vikas Mandal’ के  पनैल से िनर तीकरण के
संबधं म0।
 

यह तेलगंाना के खा� सुर�ा आय1ु से �ा2 प3 4मांक 523/FSS-1/2026 िदनांक 22.04.2026 के
संदभ5 म0 ह,ै $जसम0 FoSTaC �.श�ण भागीदार, M/s Kai Vanjibaba Gramin Vikas Mandal
(KVGVM) 6ारा अपनाई गई अिनयिमतताओ ंके संबधं म0 जानकारी दी गई ह।ै           

2. तेलगंाना रा8य ने FoSTaC �.श�ण भागीदार, M/s Kai Vanjibaba Gramin Vikas
Mandal (KVGVM) से संब�ंधत अिनयिमतता का एक मामला 9रपोट5 िकया ह।ै यह बताया गया है
िक दो :यि1य;, सु<ी गुटंी स9रता और सु<ी िदिवटी लाव=या, जो उ1 भागीदार के FoSTaC
�.श�ण पहचान प3 धारण िकए हुए थ@, ने खा� सुर�ा अ�धका9रय; का Aप धारण कर एक खा�
:यवसाय संचालक, M/s Balaji Suresh Mithai Bhandar, अलवाल, हदैराबाद से धन उगाही
करने का �यास िकया। इन :यि1य; को  थानीय पुCलस 6ारा िगरDतार िकया गया तथा उनके िवEF
FIR संGया 369/2026 भारतीय Hयाय संिहता (BNS) के �ासंिगक �ावधान; के अतंग5त दज5 कI
गई ह।ै

3. यह भी उ+ेखनीय ह ैिक उ1 �.श�ण भागीदार को पहले भी FSSAI 6ारा िदनांक 22.08.2023 के
आदेश के माJयम से तीन (03) माह के Cलए िनलिंबत िकया गया था, Kय;िक उHह;ने  वयं को
FSSAI अ�धकारी के Aप म0 � तुत िकया तथा FSSAI और FoSTaC के Logo का अन�धकृत
उपयोग िकया। पूव5 म0 कार5वाई िकए जाने के बावजूद, अिनयिमतताओ ंकI घटनाएँ जारी �तीत होती
हO।

4. इसके अ�त9र1, तेलगंाना रा8य ने अनुरोध िकया ह ै िक FIR संGया 369/2026 म0 आपरा�धक
मुकदमे के पूण5 होने तक M/s Kai Vanjibaba Gramin Vikas Mandal (KVGVM) को
FoSTaC काय54म से िनलिंबत िकया जाए।

5. गभंीर अिनयिमतताओ ंकI पुनरावृCP को देखते हुए, FoSTaC काय54म के अतंग5त M/s Kai
Vanjibaba Gramin Vikas Mandal (KVGVM) का पनैल से नाम QलकैCल ट कर िनर त
िकया जाता ह।ै साथ ही, िनदRश िदया जाता ह ैिक उ1 सं था तSकाल �भाव से कोई भी FoSTaC
�.श�ण आयो$जत न कर।े

6. यह आदेश मुGय काय5कारी अ�धकारी कI  वीकृ�त से जारी िकया गया ह।ै
 

 

 

( वीटी बेहेरा)
िनदेशक, िनयामक अनुपालन �भाग

�ेिषत:
M/s Kai Vanjibaba Gramin Vikas Mandal, तेलगंाना
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��तCलिप सूचना हेतु:
i. सभी रा8य;/क0 T शा$सत �देश; के खा� सुर�ा आय1ु
ii. सभी �े3ीय काया5लय; के िनदेशक
iii.काय5कारी िनदेशक (िनयामक अनुपालन �भाग)

iv. िनदेशक �.श�ण
iii. CITO – FoSTaC एव ंFSSAI वेबसाइट पर :यापक �सार हेतु अपलोड करने का अनुरोध
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                      F. No. RCD-04032/1/2022-Regulatory-FSSAI-Part(1) (E-10143)
Food Safety and Standards Authority of India

  (A Statutory Authority established under the Food Safety & Standards Act, 2006)
    3rd Floor, MMU Building, Mata Sundari Lane, Kotla Road, New Delhi-110 002

   Dated: 05th May 2026 
Order

Subject: Cancellation of Empanelment of Training Partner ‘Kai Vanjibaba
Gramin Vikas Mandal’ - reg.
 
This is in reference to the letter Re.No.523/FSS-1/2026 dated 22.04.2026
received from the Commissioner of Food Safety, Telangana regarding
malpractices adopted by the FoSTaC training partner, M/s Kai Vanjibaba Gramin
Vikas Mandal (KVGVM). 
 
2. The State of Telangana has reported a case of malpractice involving the
FoSTaC training partner, M/s Kai Vanjibaba Gramin Vikas Mandal (KVGVM). It is
stated that two individuals, Ms. Gunti Saritha and Ms. Diviti Lavanya, carrying
FoSTaC training ID cards of the said partner, allegedly impersonated food safety
officials and attempted to extort money from a Food Business Operator, M/s Balaji
Suresh Mithai Bhandar, Alwal, Hyderabad. The individuals were apprehended by
local police, and FIR No. 369/2026 has been registered under relevant provisions
of BNS. 
 
3. It is further noted that the said training partner had earlier been suspended for a
period of three (03) months by FSSAI vide Order dated 22.08.2023 on account of
misrepresentation as FSSAI officials and unauthorized use of FSSAI and FoSTaC
logos. Despite prior action, instances of malpractice appear to have continued.
 
4. Further, the State of Telangana has requested suspension of the empanelment
of M/s Kai Vanjibaba Gramin Vikas Mandal (KVGVM) from the FoSTaC program
until the criminal trial is concluded in the FIR No 369/2026.
 

  5. In view of the recurrence of serious malpractices, the empanelment of M/s Kai
Vanjibaba  Gramin Vikas Mandal (KVGVM) under the FoSTaC programme is
hereby blacklisted and cancelled. Also, it is directed to M/s Kai Vanjibaba Gramin
Vikas Mandal (KVGVM) from not conducting any FoSTaC training effective
immediately.
 
  6.This issues with the approval of the CEO FSSAI.
 
 
 

 
(Sweety Behera)
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Director, RCD
 
To

Kai Vanjibaba Gramin Vikas Mandal, Telangana

Copy for information to:
i.      Commissioners of  Food Safety (All States / UTs)
 ii.     Directors (All regional offices)
iii.     ED (CS)
iv.     Director (Training)

  v.    CITO- with a request to upload on FoSTaC & FSSAI website for wider
circulation
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